IN THE CENTHAL ADMINISTRATIVE TRISUNAL, FRINCIPAL BENCH
0A N0.1393/1994
Neu Delhi, this 10th day of Jan. 1995,

Shri P.T.Thiruvencoadam, Hon'ols Membeci{d)

)

Shri Puran Chand

s/ 5 Shri Kundan Lal

Flat No.1, PW Epguiry Office ,

Gulabi Bagh, velhi oo dApplicant

dy Shri d.5. Lharya, Advocate
Vs,
1. irector General

CPWL, Nirman Bhauwan
New Uelhi

4. uvecretary o
M/ Urnan Development
Nirman Bhawan, New Delhi .o Respondents

dy ohri K.CL,. Sharma, ddvocate

0RO ER (oralj

None for the applicant pressnt. Reply was
filed on 27.9.94 and the applicant Méﬁ given a numser
of opportunities to file rejoinder. No rejoinuer
nas osen filed. Neither tha applicant nor nis counsel
have oveen present on a numoer of occasions after the
reply was filed. The DA is, therefore, dismissed for

non-prosecution. No costs,

{PeT. Thiruvengadam)
Member (&)
10:.1.1995

/gl



